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INTRODUcnON 

I. the Chairman of the Committee on Papers Laid ~ the Table of 
Lok Sabha. having been authorised by the Committee 'to present the 
Report on their behalf. present this their Twelfth Report. 

2. As a result of examination of Annual Reports and Audited Accounts 
of various State Agro Industries Corporations laid during 1988 to 1992 and 
some papers laid during the Second. Fourth and Fifth Sessions (Tenth Lok 
Sabba). the Committee have come across certain cases of dclay in laying of 
the Annual Reports and Audited Accounts of (i) The State Agro 
Industries Corporations Limited for the years 1985-86 to 1990-91; (ii) The 
Centte for Railway Information Systems (CRIS) for the years 1986-87 to 
1989-90; (iii) The School of Planning and Architecture. New Delhi for the 
year 1988-89; and (iv) The Indian Museum. Calcutta for the year 1989-90 
and have made certain recommendations. The conclusions of the Commit-
tee He reflected in the Report. 

3. The Committee considered and adopted the Report at their sitting 
held on 30 November, 1993. 

4. A statement showing summary of recommendations/observations 
made by the Committee is appended to the Report. 

NEWDELIII; 

30 November, 1993 

9 ARrtUrayana, 1915 (S) 

(v) 

CHREDI PASWAN, 
Chairman, 

Committee on Papers 
laid on the Table. 



CHAPTER I 

TIlE STATE AGRO INDUSTRIES CORPORATIONS LIMITED-
DELA Y IN LAYING ANNUAL REPORTS AND AUDITED 

ACCOUNTS' FOR TIlE YEARS 1985-86 TO 1990-91 

There are seventeen State Agro Industries Corporations Limited set up 
under the Companies Act. 1956. in which the Central Government equity 
participation ranges from 2.57 per cent to 50 per cent. As per Section 619-
A of the Companies Act. 1956. the Annual Reports and Audited Accounts 
of these Corporations are required to be laid on the Table of the House 
after they are adopted at the Annual General Meetings. In accordance 
with the recommendation of the Committee contained in para 4.16 of their 
Second Report (5th Lok Sabha), the aforesaid documents arc required to 
be laid in Parliament within 9 months of the close of the relevant 
accounting years. 

1.2 The Committee considered in their 4th Report (Fifth Lok Sabha), 
presented to the House on 2 November. 1976. the abnormal delays in 
laying the Reports of these Corporations and had suggested inter-alia the 
following measures to clear the arrears of rcports:-

(i) The time schedule drawn up by the Ministry of Agriculture 
(Department of Agriculture and Coorcration) for finalisation and 
submission of the Annual Reports and Audited Accounts within 9 
months of the close of the accounting years should be strictly 
adhered to. 

(ii) The Board of Directors appointed by the Central Government on 
these Corporations should in addition to their general duties, 
specifically be given the responsibility of looking into the financial 
state of these Corporations and suggesting steps for the timely 
preparation of accounts and annual report for their timely 
submis.llion to the Government. And for any failure on their part, 
they should be held responsible for that. 

(iii) The Central Government would release further funds only when 
these Corporations would bring their accounts upto-date and the 
Government are satisfied that the provisions of the Companies 
Act. 1956 relating, particularly. to placing of Annual Reports and 
Audited Accounts in Parliament have been fully complied with. 

(iv) To avoid delay in appointing Statutory Auditors by the Depart-
ment of Company Affairs. the Ministry should give a fair trial to 
the course of action suggested by the C&AG which is as under : 
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"That the CclAG agreed to initiation of action for appointment 
of auditors for the subsequent years, as soon as the accounts 
were audited for the preceding year and a certified copy thereof 
was made available to him, that is, without waiting for the 
Accountant General to complete his audit. By this process, if 
repeated in succession, a Government Company could hold a 
series of meetings of share holders and prcsc:nt its accounts 
making it possible to clear 3 or 4 years accounts within a period 
of one year. This decision was circulated by the Department of 
Compllny Affairs to all the Regional DirectorslRegistrars of 
Companies for the information of specially the defaulting 
companies." 

1.3 The erstwhile Ministry of Agriculture and Irrigation in their action 
taken reply furnished vide O.M. No. 5-8fl7-MYCAI dated 25 July, 19']7 
[presented to the House vide 8th Report (6 L.S.) on 15.5.1972] had 
accepted the remedial mea'iures suggested by the Committee for 
implementl\tion. In their action taken report, the Committee further 
recommended that the Ministry should remain in constant touch with 
Agm-Industries Corporations to watch the progress of their Annual 
Reports and Accounts and suggest remedial measures as and when 
neces.'iary, and the Annual Reports and Accounts which were still to be 
laid should be laid without further delay. 

1.4 A review of the position of laying of Annual Reports and Audited 
Accounts in re.'ipcct of these seventeen Corporations during the last five 
years from 1986-87 to 1990-91 indicates that these dOCuments are being laid 
after abnormal delays ranging from 2 months to 9 years. The four 
Corporations from .the States of Haryana, Himachal Pradesh, Punjab and 
Maharashtra have updated their Accounts and laid their Annual Reports 
and Audited Accounts covering the year i.e., 1990-91. The Remaining 13 
corporations are in heavy arrears ranging from 1 year to 10 years. (A 
detailed statement indicating the position of laying of Reports of all the 
Corporations is given in Annexure). 

1.5 In the statements laid alongwith the Reports, the reasons for delay 
have been explained as under:-

(a) Late compilation of accounts of the Corporations. 

(b) Delay in appointment of the statutory auditors. 

(c) Delay in auditing of accounts by the auditors. 

(d) Delay in getting Annual Reports and Audited Accounts approved at 
the ARnual General Meetings of the Corporations. 
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'.& regards remedial measures. the Ministry of Agriculture stated-

'Serious efforts have been made by this Department to liquidate the 
arrears of pending annual reports of SAICs. Information was col-
lected from the SAJCs about the various stages on which their 
accounts for different years were placed. In addition. the problems 
and suggestions of the SAICs were also invited. and some of them 
were called for meeting. Based on the information and suggestions 
certain procedural problems came to the notice, where CAG and the 
Company Law Board (CLB) had not agreed to make relaxations in 
the past. These identified procedural problems were brought to the 
notice of CAG and Company Law Board through a number of D.O. 
letter written at the level of J.S. (PP&MY). A meeting under the 
Chairmanship of 1.5. Tewari. Deputy CAG was convened to discuss 
and resolve these procedural problems. Based on the decisions taken 
in the meeting all the Managing Directors of SAICs have been 
directed to take neces.t;ary steps to liquidate the arrears." 

1.7 At their sitting held on 24.3.1993. the Committee considered the 
memorandum on the abnormal delays-ranging from 2 months to 119 
months in laying the Annual Reports and Audited Accounts of the 17 
State Agro Industries Corporations Ltd. In view of the abnormal delays 
and the reasons furnished thcrefor by the Ministry of Agriculture (Depart-
ment of Agriculture and Cooperation) being unsatisfactory. the <;ommittee 
decided to call the representatives of the Ministry to tcnder oral evidence 
and Explain the reasons for delay in the matter. Accordingly. the 
representatives of the Ministry of Agriculture (Department of Agriculture 
and Cooperation) appeared before the Committee on 12.5.1993 for 
tendering oral evidence. 

1.8 When asked to explain the reasons for not laying the Annual 
Reports and Audited Accounts of these Corporations in time. the 
Secretary. Department of Agriculture and Cooperation stated that since 
1979. the Central Government had stopped giving grants to these Corpora-
tions and these were now run by the concerned State Governments. He 
further stated that A ~ l Reports and Audited Accounts of some of these 
Corporations could not be laid in time. These were pending for being laid 
and some of these Corporations had not even prepared and finalised their 
accounts for some time. 

1.9 Asked to explain the steps taken to remedy the problem. the 
Secretary ~  the Central Government had no control or authorit) 
over these Corporations except writing to the defaulting Corporations from 
time to time. holding meetings with them, asking the Directors of the 
Government to impress upon these Corporations to comply with statutory 
requirements. Apart from having stopped release of grarits to these 
Corporations since 1979. the Ministry of Agriculture were proposing to 
surrender their share and handover these Corporations to the respective 
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State Governmcnts to ensure their accountability to the rcspective State 
Legis)ature:.(' .. 
1.10 The Committee are distressed to note that Annual Reports and 
Audited Accounts of 17 Alro Industries Corporations could be laid before 
Parliament for the five years 1986-87 to 1990-91 after abnormal delays 
ranging from 1 months to 119 months. Out of these seventeen Corporations, 
five Corporations relating to the States or Haryana, Himarhal Pradesh, 
Maharashtra, Punjab and Kerala have cleared tbelr arrears of reports upto 
the year 1990-91. The remaining 11 Corporations are In heavy arrean 
ranllnl from 1 year to 10 yean. 

1.11 The Committee are not satisfied with the explanation given by the 
Ministry of Agriculture ~l l  of Agrkulture and Cooperation) in 
dealing with the problem of mounth:.: arrears of Annual Reports and 
Audited Accounts of the Rt'01alning 'j 2 State Agro I ~ l  Corporations. 
Instead of monitoring ~  problem on a year to year basis since 1979, the 
Ministry have allowed things to tab their own course resulting iO' an 
Irrltrlevable situation with unmanageable arrean of Reports and Accounts. 

1.11 The Committee recommend that the Ministry of Agriculture (Depart-
ment of Agriculture Bnd Cooperation) should consider setting up a separate 
ceO consistin. of senior omcers to deal with the grave situaUon of mountlnl 
arrean of Reports and Accounts Bnd make concerted efforts to resolve the 
problem.l,The Ministry can, If necessary, take up the matter with the 
appropriate authority In the States to ensure that the pending Annual 
Reports and Audited Accounts of the Corporations are laid in Parliament 
without wasting further ~  

.. 

1.13 The Committee further recommend that the Annual Reports and 
Audited Accounts or the State Agro Industries Corporations should Invari-
ably he IBid In Parliament till the accountability to lay these documents lies 
with the Central Government. 



ANNEXURE 

Statement Indicating the Position 0/ Laying 0/ Annual lleport.f and Audited 
Accounts 0/ the State Agro Industries Corporations where the Central 

Government have held Shan Capital 

51. Name of the Paid up share Year of Annual Date when laid Perincl or delay 
No. Aplnduwtries Capital of the Reports! Audited OD the Table of 

Corporation Gov!. of India &: Aecountl for the the House 
its percent •• IS fIVe yean from 
on 31·3·1992 19116-87 to 1990-91. 

Rs. in lakhs 

2 3 4 5 &: 6 . 

1. Aadhra Practe5h 269.0 (29.1%) 1985·86 16.3.89 2 yean &: 2 Ih 
monlhs 

2. Assam 110.0 (50%) 19II().81 10.1.91 9 yean 
:'81·82 3.12.92 10 yean 

3. Bihar 245.0 (32.08%) 1981-82 2.4.92 9 V. yean 
1982-83 18.8.92 8 lh yean 

4. Gujarat 248.0 (49.01%) 1986-87 17.5.90 1 year 
(1-4-86 - 31·12-87) 8 months 

1988·89 10.1.91 I year 
(1·1-88 to 31·3-89) 

1989-90 5.3.92 1 year 2 months 
5. Haryana 94.83 (22.90%) 1986-R7 1.9.88 8 months 

1987·88 6.4.89 3 months 
1988-89 23.3.90 3 months 
1989·90 1.8.91 7 months 
1990-91 S.3.92 2 months 

6. Himachal 171.50 (19.79%) 19116-87 2.5.88 4 months 
Pradesh 1987·88 2.3.89 2 months 

1988-89 3.5.90 4 months 
1989·90 25.7.91 6 lh months 
1990-91 7.5.92 4 months 

7. Jammu &: 93.76 (47.89%) 1979·80 28.12.89 9 yean 
Kashmir 

8. Kerala 163.187 1986-87 2.3.89 1 year 
(34.88%) 1987·88 22.3.90 1 V. monlhs 

1988·89 12.9.91 1 year 
1989·90 16.7.92 1 year 
1990-91 3.12.92 1 year 

6 lh months 
U months 

9. Kamltau 294.0 (38.98%) 19116-87 9.3.89 I year 1 month 
1987·88 4.1.91 2 yean 
1988·89 6.8.92 2 Ih yean 

5 
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2 3 4 5 I 6 

10. MaIIamlltra 250.0 (45.45%) 1986-87 11.4.88 3 months 
1987-88 6.4.89 3 monlhs 
1988-89 23.3.90 2 1h months 
1989-90 11.3.91 2 monlllS 
1991).91 

11. Madbya Pradesh 75.0 (23.n) 1984-85 30.4.92 6 yean 4 months 
1985·86 3.12.92 6 yean 

U. Orissa 66.72 (16.57%) 1983-811 4.1.91 7 yean 

13. Punjab 120.0 (2.5",) 1986-87 3.8.89 I Jetr 7 moab 
1987-88 28.12.89 I year 4 months 
1988-89 3.5.90 4 IIlOIIlbI 
19119-90 18.7.91 6 monlhs 
1991).91 18.3.92 2 monlhs 

14. RajlSlllu 187.75 (34.72%) ~ 31.5.90 2 1h yean 
1987-88 27.7.91 2 yean 7111C'111tbl 
19(18.89 30.7.92 2 yean 7 1lI0II1. 

15. Tamil Nadu 165.0 (45.83%) 1-'87 29.3.91 2 IA )'Un 
. 

1987-88 6.9.90 I year 8 month. 
1988-89 18.7.91 I 1h yean 
1989-90 7.5.92 I year 4 month. 

16. Ulllr Pradesh 332.0 (17.4"') 1984-85 12.12.91 6 yean 

17. Wesl8eDp1 269.021 (32.0%) 1984-1S U.92 6 yean 3 monlh. 



CHAPTER U 

THE CENTRE FOR RAILWAY INFORMATION SYSTEMS (CRIS)-
DELAY IN LAYING ANNUAL REPORT AND AUDITED 

ACCOUNTS FOR mE YEARS 1986-87 TO 1989-90 

The Centre for Railway Information Systems (CRIS) was set up as a 
registered society in 1986 under the Ministry of Railways to implement the 
Computerised Freight Operations Information System on Indian Railways. 
Though registered in 1986, the Centre actua11y started functioning from 
July, 1987. II 

2.2 The Annual Reports and Audited Accounts of the Centre for 
Railway Information Systems (CRIS) for four years viz., 1986-87,  1987-88, 
1988-1989 and 1989-1990 were laid together with Review on the Table of 
Lok Sabha on 17 December. 1991. As per recommendation' of the 
Committee made in para 3.5 of their First Report (Fifth Lok Sabha), the 
aforesaid four Annual Reports and Audited Accounts should have been 
laid on the Table of Lok Sabha by 31 December, 1987, 31 December, 
1988. 31 December, 1989 and 31 December, 1990 respectively. Thus. the 
delay in laying the Annual Reports and Audited Accounts came to about 4 
yean, 3 yean. 2 yean and 1 year respectively. Further. the Ministry of 
Railways did not lay a statement explaining the reasons for deJay in laying 
the aforesaid documents. as per requirement of Committee's recommenda-
tion. 

2.3. In this connection, the Ministry of Railways were requested 
to furnish information on certain points. The points raised and the replies 
furnished thereto were as under:-

POINTS 

I. The dltes whc;n-

Ca) Statutory luditors were 
appointed by CltAO; 

~  The Annual Accounts for 
four yean from 1986-87 to 
1989-90 were compiled for 
beinl hlnded over to 
ltatutOry luditon for 
luditin,; 

(c) The Iccounts were handed 
owr to auditon; 

1986-87 

13.06.87 

11.02.88 

11.02.88 
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REPLIES 

1987·88 1988-89 1989·90 

13.06.87  13.06.87 13.06.87 

18.08.88 25.07.89 19.07.90 

18.08.88 25.07.89 19.07,90 



POINTS 

(d) The auditing of accounts 
commenced and the time 
taken in it; 

(e) The auditon furnisbed the 
final audit Reports to the 
Organisation: 

(f) The Annual Report' and 
Audited Accounts were ap' 
proved from' tJIe GoycmiDS 
Council of the Organisa· 
tion: 

8 

1986-87 

11.02.88 
to 

15.06.88 
22.08.88 

27.12.91 

REI'LIES 

1987-88 1988·89 19H9-9O 

08,(19.88 11.M.89 10.09.90 
to to to 

28.02.89 15.12.89 15.03.91 
27.04.90 16.01.91 28.08.91 

27.12.91 27.12.91 27.12.91 

(g) The Annllal Report" the From 1.11.91 to 28.11.91 
Audited Accounts for four 

(one week) 

yean were taken up for 
translation and the time 
taken in it: 

(h) The Annual Report &. 
Audited Accounts were 
sent to the Ministry of 
Railways for laying on the 
Table of the House. 

17.12.91 

II. The reasonll for not having laid the 
Annual Reports and Audited Ac-
counts in Parliament since 1987. 

17.12.91 17.12.91 17.12.91 

REI'1.IE5 
• 

The Centre for Railway Information Sys-
tems (CRIS) hal been set up as a regis-
tered society under the Ministry of 
Railways to .implement the Computerised 
Freight Operations Information System 
(FOlS) on Indian Railways. It also serves 
as an umbrella organisation to imrlement 
all major computerisation activities on 
Indian Railways. Upto the year 1989-90, no 
subsidies/shares, grantl-in-aid, etc. were gi. 
ven to CRIS. CRIS was to function merely 
as an executing agency for works of Rail-
wa)'l for which they used to get advance 
money from Railways. The release of such 
advance i. subject to the internal accounts 
checks a. per RailwaY" departmental proce-
dure. Only in the year 1989-90, it was 
thought of giving grant.in-aid to CRIS to 
be spent by them at their discretion. (The 
actual money was released only in 1990-
91). Hence only in the year 1990-91, the 
need to submit audited accounts to Parlia· 
ment became evident beyond douht. It was 
tben considered prudent to place the ac-
counts for the entire period since inception 
of the Organisation. 



POINTS 

III. The reasons for not laying a Delay 
statement alongwith the Report and 
Audited Accounts. 

IV. The latest poIition regarding finalisa-
tion of the Annual Report and Ac-
counts of the Organisation for the 
subsequent year ~  

V. The remedial measurell taken/pro-
posed to be taken to ensure timely 
laying of the reports in future. 

9 

REPLIES 

The oversight is regretted. However, suit-
able remarks were furnished in the last 
para of the 'Review Statement' submitted 
alongwith the audited accounts. 

Annual Report and Accounts for the year 
1990-91 have been prepared and submitted 
to Audit on 29.S.1991. The auditing work 
has commenced on 1.11.1991 and is 
continuing. Final Annual Reports and Ac-
counts would be submitted on receipt from 
Audit. 

No difficulty is envisaged in timely laying 
of the report in future. The procedure has 
been streamlined and CRIS has been ~ 

structed to lay the Report in time. 

2.4. The Committee, at their sitting held on 8 February, 1993, 
considered the matter regarding delay ranging from 1 to 4 years in laying 
Annual Reports and Audited Accounts of the Centre for Railways 
Information SY!ltcms for the years 1986-87 to 1989-90, As the reasons 
furnished by the Ministry in this ~  were not found satisfactory. the 
Committee decided to hear the representatives of the Ministry of Railways 
to explain the reasons. The representatives of the Ministry of Railways 
accordingly appeared before the Committee on 24 March, 1993 and 
tendered oral evidence in the matter, 

2.5. Explaining the reasons for abnormal delay in laying the Annual 
Reports and Audited Accounts of the Centre for the years 1986-87 to 
1989-90. the Adviser (CRIS) stated that a decision to place reports of the 
first three years was taken only in 1989-90. The entire confusion arose 
because only such public sector undertakings or societies as were financed 
by the Government in the shape of shares. subsidies or grant-in-aid were 
supposed to place their annual reports and the audited accounts before 
Parliament. For the first four years from 1986-87 to 1989-90. no financial 
subllidy or participation by Government was involved. It ~ thought for 
the first time in 1989-90 that grant-in-aid should be given to CRIS for the 
implementation of FOIS Project. But no amount was released in 1989-90. 
The grant-in-aid was, however, released in 1990-91 for the first time. So. 
the necessity for compiling the annual report and audited accounts for 
placing them before the Houses of the Parliament arose only in 1990-91. 
Then it was also decided internally that as the Report was going to be 
placed for the first time. this could be done right from the inception of this 
body even though it was not required to do so and it was done to be on 
the safer side. So it was thought that it would be prudent to place the 
earlier three years documents even though technically it was not so 
required. That is precisely the reason as to why the accounts and reports 
for all the four years were placed before Parliament at one point of time, 
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2.6. With regard to the position of the Annual Report and Audited 
Accounts for the year 1990-91. the witness informed the Committee that 
these document!! had already been placed on the Table of the House and 
the accounts for the sub!lequent year were under audit. The witness added 
that the Auditors had sent a very large and voluminous questionnaire 
which had been received only a few weeks back and the Ministry was 
trying to satisfy them on all those points. The Ministry would be able to 
finalise it very shortly and place it on the Table of the Houses. 

2.7. Asked about the remedial measures taken by CRIS so that the 
Annual Reports and Audited Accounts could be laid within the prescribed 
time limit, the witness stated that the Ministry had laid down time schedule 
for the current year's annual report and audited accounts. They also 
proposed to constitute a two-member departmental Committee to look into 
the problem. if necessary. and ensure that these documents reached CAG's 
office in time. The witness expressed the view that the time-schedule 
chalked out by the Ministry would definitely bring about considerable 
improvement in the functioning of the organisation. 

1.B. The Committee regret to note that the Annual Reports and Audited 
Accounts of the Centre for Railway Information Systems for the yean 1986-
87 to 1990·91 were laid on the Table of Lok Sabha after delays ranpn. 
from 1 to 4 years. 

1.9. The Committee are not convinced with the reasons adv,nfe«i by the 
representatives of the Ministry of Railways for not layinl these documents 
earlier i.e. within the prescribed period of 9 months from the close of the 
accounting year. The Committee ftnd from the Accounts of the Centre that 
funds were given by the Ministry of Railways to the Centre durlna the yean 
1986-87 to 1989-90 also and these funds were utilised by the Centre In 
procurinl usets, computers etc. and in meetinl out various expenses or the 
Centre. Hence, the Committee feel that the Annual Reports and Audited 
Accounts from 1986.87 to 1989·90 of the Centre oUlht to have been laid In 
Parliament. 

2.10 The Committee are unhappy to note that the Ministry did not 
discharge tbeir duties In ensuring timely ftnallsation of Annual Reports and 
Audited Accounts of the Centre and they allowed the Centre to take It I own 
time in ftnallsation of the said documents. This lapse on the part of the 
Ministry as well as on the Centre contributed towards dela)' in 
(I) compilation of annual accounts; (Ii) auditinl of the accounts; and 
(iii) approval of the Reports and Accounts from the Governllll Counc:U. 

2.11 The Committee find from the Information furnished by the represen· 
tatives of the Ministry of Railways durinK their oral evidence that the 
audlton had sent in a very large and voluminous questionnaire to be replied 
to by the CRIS pertaininl to the annual account. for the year 1991·91. The 
Committee apprehend from the abQve information that the annual accounts 
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were either wantlnl or were not belnl maintained properly by the CRrS 
and that was why the audlton had to raise too many queries. 

l.ll The Committee therefore, recommend tbat tbe CRrS should Intro-
duce concurrent Internal audit for the accounts as soon as the tnnactloDS 
take place. This would help tbe statutory audlton to flnally audit the 
accounts of the CRrS within the shortest possible time and the queries, If' 
any, raised by them would be resolved durlnl the audit Itself. 

1.13 Tbe Committee trust that the Ministry would etrectlvely Implement 
the remedial measures as stated durlnl their evidence before the Committee 
and monitor them properly so as to ensure timely IInaliatlon of the Annual 
Reports and Audited Accounts of the Centre for their belnl laid In 
Parliament within the prescribed period of 9 months from the close of the 
respective accountlnl yean In future. 



CHAPTER In 

mE SCHOOL OF PLANNING AND ARCHITECTURE. NEW 
DELHI-DELA Y IN LA YING ANNUAL AND AUDIT REPORT 

FOR mE YEAR 1988-89 
The School of Planning and Architecture, New Delhi. established in 

July, 1955 and deemed to be a University, was an autonomous institu-
tion of highet learning fully financed by the Government of India, 
Ministry of Human Resource Development (Department of Education). 
The School provided under-graduate and post-graduate educauon, 
research and extension services in the fields of Architecture. Landscape, 
Physical Planning. Urban Regional and Environmental Planning. l;Ious-
ing. Transport. Urban Design and Building Engineering & Management. 
The School had instituted Doctoral Programmes since 1985. 

3.2. The Annual and Audit Reports of the School of Planning and 
Architecture. New Delhi for the year 1988-89 were laid together with a 
delay statement on the Table of Lok Sabha on 14 July. 1992. As per 
recommendation of the Committee contained in para 3.S of their First 
Report (Fifth Lok Sabha) the Annual Report. Audited Accounts & 
Audit Report thereon should have been laid together within 9 months 
of the close of the accounting year i.t. by 31 Dec .• 1989. Thus the 
period of delay in laying the Annual and Audit Reports of the Univer-
sity came to 301/2 months. 

3.3 In the statement laid alongwith Annual and Audit Reports. the 
reasons for delay were explained an under:-

"The Annual and Audit Report in Bnglish and Hindi versions in 
respect of the School of Pla"ning and Architecture. New Delhi for 
the year 1988-89 were required to be laid simultaneously before the 
House within the prescribed period of nine months after the close 
of the accounting year. The copies of the Annual and Audit 

. Reports in English for the year 1988-89 were received from the 
College on 24.7.1991. The corrected copies of Hindi version were 
received on 7.8.1991. The Annual and the Audit Report of the 
School of Planning and Architecture. New Delhi for 1988-89 could 
not be laid ·on the Table of the House bec'ause of short period of 
sessions of Rajya Sabha and dissolved 9th Lok Sabha. Extension of 
time beyond 31.12.1990 for laying the Annual and the Audit 
Reports of the College for 1988-89 on the Table of the House was 
obtained from the Committee on Papers Laid. After constitution of 
the 10th Lok Sabha the Parliament Session haC! commenced and, 
therefore, the Annual and Audit Reports for 1988-89 of the School 
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of Planning and Architecture. New Delhi are now being laid before 

the House." 

3.4. In this connection. the Ministry of Human Resource Devc!opment 

(Department of Education) who were requested to furnish information o
n 

certain points. furnished the same as under:-

POINTS 

I. the date. when 

CI) the stltutOry luditors were IPfIOinted; 

(b) The aa:ounls of the School were com-

piled Ind were ready for heing handed 

over to ludilOrs; 

(c) The KeOunt were handed over to au-

ditors for luditing; 

(d) The luditing of account. commenced by 

the auditon and the time laken in il; 

(e) the ludilOI'5 furnished the final audit 

repon 10 the School: 

(0 the annual repon I~ finatilled; 

(g) Ihe Annual Reran and Auditect'Ac-

counls were got approved from the 

Governing BodylExecutive Council! 

Finance Comminee of the School; 

(h) the Annual Reran and Audiled Ac-

counllwere laken up fnr Ir.nalalion 

and printing and the lime taken in it: 

(i) the finalised Annual Reran and Au-

diled Accounls in Mlh Hindi and 

Eng-

lish venion were lenl to the Ministry 

for being I.id in Parliament; 

(j) the delay statement and Review were 

prepared by the MiniAtry: and 

REPLIES 

The accounts of the School of Plllnning 

and Architecture are audited by the 

Audit Pany of the OffICe of PrinciJl81 

Director of Audit, Central Revenues, 

New Prlhi. 

27the July. 1989. 

i) 27th July. 19R9. 

ii) The revised accounls after incor-

porating the ,ccounts of the ('onAul-

tanry fee. fof I YRH-89 were !lent on 

10th May. 199Q: 

i) I.th AUlu't. 1989 10 13th S ~ 

tember. 1989. 

ii) 25th May. 1990 to 3rd Augu.t. 

1990. 
ijlth January. 1991. 

18th January. 1991. 

18th January. 19111. 

About 3 weeks. 

The printed copies of Annual " Au-

dit Remrt for Ihe year 1988-119 were 

received on 11th Februray. 1991. 

These were relurned 10 Ihe School 

for carryin, 

out corrections IA pointed out by the 

Audit. The corrected copies were re-

ceived on 7th Augu't. 1991. 

The preparati"n. Iranslation and au-

thentication tlkes enough lime and 

since Ihe Monsoon Seuion or the Parlia-

menl was coming to a close. the 
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POINTS 

(t) the Annul Report and Audited Ae· 
CIOUnll alonpith Review and Delay 
Statement were lOt authenticated from 
the Minister. 

n. 11ae realOftl for takina about 11 months 
after receipt of the required documents 
in Ministry' for llyin, them in Lot 
Sablla 011 14 July. 1992. 

m. 'I1Ie Iitest position reprdinc finali5ltion 
of the Annual Report Ind Audited 
Ac:counll for the subsequent yean; 1989-
90 Ind 1990-91. When tbese are ex· 
pected to be laid in Parlillment. 

IV. The detailed remedial meillurell taten 
or propoRd to be taken both in the 
Millistry and the School to emlUre time· 
Iy layina of the Annual Rerart. and 
Audited Accounts within the prescribed 
period of 9 months from the elOlle of 
tbe accountinc yeln. infuturea 

·Since laid on 27.4.1993. 

REPLIES 

Report could not he laid in the Parlia· 
ment durine that Session. Therefore. 
the Review Ind Delay Statement could 
be JOt approved in November. 1991. 
June. 1992. 

This hall been explained in I (i). I (j) 
and I (k) above. 

The Report of the School for 19IIQ·90 
have been laid in Lok Sahha on lOth 
AuJUSt. 1992. The Report of the School 
for 1990-91 has been received from, the 
School and will he laid in the Parlia· 
ment durina the Session commencina 
from 22nd February. 1993-. 
All efforts Ire heing made to ensure 
that there is no delay in laying these 
documents before the House, 

3.5 The matter was considered by the Committee, at their sitting held on 
15 December 1993. 

3.6 The Committee rqret to note thlt the AnnUli Report Ind Audited 
Accountl or the School or Pllnnlnl Ind Architecture ror the year 1919-90 
were Illd on the Table or Lok Sabbl after a delay or about 30Yz mont ... 
oyer Ind above the araee period .. r 9 months ft-om the close or the 
ICCOUDtilll year. The Committee ftnd from the Inrormatloa lumlsbed by tbe 
Ministry or Hum ... Resource Development (Department o(EducatloD) that 
the dellY took plaee mainly In (I) compOatlon or annual report ... d 
accouDts; (Ii) POdltlnl and turnlshlnl ludlt certlflclte; (Ill) rorwardlnl the 
documents by tbe School to tbe Ministry for belnl laid In Parliament; and 
(Iv) preplrlnl review, delay statement Ind thereafter pttlnl III the 
required documeDts autheDticated rrom the Minister coneemed. The Com-
mittee recommend tbat the Ministry and the School should keep I close 
wltcb at each ltace or nnallsatlon and' submission of the annual report ... d 
audited accounts and the SeDlor Omeen both In tbe Ministry al well a. In 
the School shoMld mooll .... the progreu to obviate recurrence or dellY. It Is 
needIea to say that cODeerted steps be taken to expedite the flnallsatlon of 
the ..... 11 report aDd the audited accounts and other connected documents 
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for the year 1991·92 with a view to lay them In Parliament without undue 
Ionl delays. 

3.7 The Committee are apt to feel that the accounts for the year 1981-19 
were not properly drawn and checked by the School autborltles before 
bandlnl them over to the auditors. As a result, the need arose to revise the 
KCOUnts. The Committee note wltb surplle tbat It took the School 
authorities about 8 months In Incorporating the accounts of the consultancy 
lees. The Committee observe that the Scbool authorities were inactive lor 
Ionl speUs 01 time till January, 1991 when they aU of a sudden took up 
coDilderatlon and nnallsatlon of the annual report and audit report and also 
lOt them approved from the Governlnl Body In one slnlle day. TIle 
Committee deplore tbe carelessness on the part of the School autborltles In 
lorwardl ... the Incorrect copies 01 the Audited Accounts to the Ministry lor 
the purpose 01 laylnl them In Parliament. In the ultimate cODlequenCt, 
another 5 months were wasted in carrylnl out the corrections In the 
accounts. 

3.' The Committee express thelr dlssatlslactlon over the unduly lonl 
period 01 10 months taken by the Mlnlst"!. after receipt of tbe documents 
from the Scbool autborltles, In preparlnl review, delay statement and 
pttlnl aU the documents authenticated from tbe Minister concerned. The 
Committee are not convinced of the reasons stated In the delay statement 
that the doculll8nts could not be laid on the Table of the House due to 
dissolution of the Ninth Lok Sabha. In fact, havlnl received the documents 
on 7 AUlllst, 1991, the Ministry failed to lay them on the Table even durlnl 
the Flnt and Second Session of the Tenth Lok Sabha. Had the Ministry 
been vllilent, much or the delay could have been averted on this score. The 
Committee recommend that the authorities concerned should device suitable 
procedural checks so as not to recur sucb lapses. 



CHAPTER IV 

mE INDIAN MUSEUM, CALCUTIA-DELAY IN LAYING 
ANNUAL REPORT AND AUDITED ACCOUNTS FOR THE YEAR 

1989-90 
The Indian Museum, Calcutta was founded in 1814. It was a statutory 

body fully funded by the Ministry of Human Resource Development 
(Department 'Qf Culture). 

4.2 The Annual Report and Audited Accounts and Audit Report 
thereon of the Indian Museum. Calcutta. for the year 1989-90 were laid 
together with Review and Delay Statement on the Table of the House 
on 22 December. 1992. As per recommendation of the Com'tlittee 
contained in para 3.5 of their First Report (Fifth Lok Sabha) the 
aforementioned documents should have been laid within nine months of 
the close of the accounting year i.e. by 31 Dec., 1990. thus the period 
of delay in laying Annual Report and Audited Accounts came to about 
24 months. 

4.3 In the statement laid alongwith the Annual Report and Audited 
Accounts, the reasons for delay were explained as under:-

"These could not be placed before the House ill the last session 
because of non-receipt of Annual Report and Audited Accounts 
from the Indian Museum welt in time. While the copies of the 
Accounts and Report were received in the Department of Culture 
only on the lst January, 1991, the Audit Certificate has been 
received only on 16.11.1992. Thus these could not be laid before 
the Parliament. 
A brief account of the steps involved in finalising is as under:-

1. Dote of supply of Annual Accounts to the Audit 
2. Duration of the Audit 

3. Discussion of inspection Report relating to 1989·90 
4. Dllte of Receipt of Draft Audit Report 
5. Dote of reply to Draft Audit Report by Indian Museum. 

Calcutta 
6. Dote of Receipt of Audit Certificate in the Department 
7. Date of Receipt of copies of Annual Report and Audited 

Accounts for 1989·90 in the Department from Tndian 
MU!leum 

8. Date of Receipt of Audit Certificate from Indian Museum 

27.6.90 
17.7.90 to 

30.8.90 
30.8.90 

27.11.90 
12.12.90 

8.2.91 
1.1.91 

16.11.92 

The papers arc now being laid on the Table of both the Houses of 
Parliament. 
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All efforts are being made to ensure that there is no undue delay in 
laying papers before the Parliament in future." 

4.4 the Ministry of Human Resource Development (Department of 
Culture) who were requested on 5 January, 1993 to furnish information 
on certain points in this regard. furnished the same in March. 1993 as 
under:-

POINTS 

I. The reasons for the Indian MU5eum not 

having sent the required Audit Certifi-
ate to the Ministry soon ~  its re-

ceipt in the Museum on 8 February, 
1991. 

II. The action taken by the MiniRtry to 
obtain the reqllired audit certificate 
from the Museum after receiving the 
Annuar Report and Audited Acc:nunts 
on 1 January. 1991. 

m. The dale when the delay statment and 
Review were prepared and all the re-
quired documents were got authenti-
cated by the Minister for being laid in 
Lok Sabha. 

IV. The latest position resarding finalisatiOn 
of these documents of the MUReum for 
the sublequent yean 1990-91 and 1991-
92. When theSe are expected to be laid 
in Parliament? 

REPLIES 

The Annual Report and Audited Ac-
counts for the year 1989-90 were re-
ceived from the Indian MU5eum on ht 
January, 1991. The review and delay 
statement were prepared and suhmitted 
for authentication of Minister on 28 

February, 1991. As the Union Callinet 
wa5 reshuffled the papen were received 

back unauthenticated on 21.6.91. Docu-
ments were again suhmitted for authen-
tication on 24.7.91. Authenticated docu-
ments were received from Minilter"s 
office on 3.9.1991. Report sent to Rajya 
SahhaILok Sallha Secretanat on 
6.9.1991. 

While the Rajya Sahha Secretariat had 
accepted the report for laying on the 
Table of the House, the Lok Sahha 
Secretariat refused to accept the report 
without the Audit Certificate. Acc:nrd-
ingly, a telegram was sent on 23.9.1991 
to Director, Indian MU!leum to furnish 
the Audit Certificate. A reminder was 
sent on 6.12.91. Since the Audit Certifi-
cate was not received. another reminder 
was sent on 18 May. 1992. The Indian 
Museum informed through telex that 
they furnished the documents on 
18.6.92. However. the copies of Audit 
Certificate had not been receie1 in the 

Department. Another reminder was 

therefore, Sent on I \.8.92. Copies of 
the certificate were received only on 

16.11.92. 

The documents for the year 1990-91 
have since been received in the Depart-
ment and the!le will he laid  on the Table 
of the House during the enSiling !lelsion 
i.e. the Budget Session of 1993. the 
documents for the year 1991-92 have 
not heen received from Indian Museum. 
The Indian MUReum authorities have 
been requested to send the same as 

early as possible. 



18 

POINTS 

V. 1be remedial meuurel taken or pro-
posed to be taken by the Ministry in 
consultation with the Museum to obvi-
ate the recurrence of delays in laying 
the required documents in Parliament. 

REPLIES 

In order to obviate the recurrence of 
delays in laying the Annual Report lind 
Audited Accounts in the Parliament, 
this Department has chalked out a time-
table which would be adhered to by the 
Indian Museum. Calcutta in finali"ing 
these documen"'. This department ex-
peet that the Report for the year 1992-
93 will be laid on the Table of both the 
Houlles of Parliament within the stipu-
lated period. 

4.5 The matter was considered by the Committee at their sitting held on 
15 September, 1993. 

4.6 De Committee are unhappy to note that the Annual Repoh and 
Audited Accounts of the Indian Museum, Calcutta for the year 1989-90 
were laid on the Table of Lok Sabha after a delay of ahout 14 months over 
and above the grace period of 9 months from the close of the acoountlnl 
year. De ~ for the year 1990-91 were also laid after a delay of 
about 16 months I.e. on '1.7 April, 1993 and those for the year 1991-9'1. were 
yet to be laid on the Table. It is revealed from the delay statement and 
subsequent information furnished for the year 1989-90 by the Ministry of 
Human Resource Development (Department of Culture) that the delay took 
place at the staces of (I) auditing of annual accounts and thereafter 
fumlshlnl audit certlncate; and (II) authentication of the required docu-
ments from the Ministry; and due to neiligence on the part of the Ministry 
In forwardlnl Incomplete documents to Lok Sahha Secretariat for laying 
them In Parliament. The Committee desire the Ministry to prepare a l ~ 

scbedule in consultation with the Indian Museum for completion of various 
stages of nnalisalion of reports and aceounts and strictly adhere to It with a 
view to ensure tbat the Annual Report and Accounts are laid in Parliament 
witbln the prescribed period of 9 months from the close of the a«ounlina 
year. 

4.7 The Committee take a serious note of the fact that the indian 
Museum did send incomplete. documents to the Ministry for being laid on 
the Table of the House. The M:nistry also did not scrutinise the documents 
properly and in turn sent these documents which did not include audit 
certificate to the audited accounts, to the Lok Sabha Secretariat. Comle-
quently, the documents were returned back resulting in further delay. The 
Committee deplore the carelessness with which the matter was dealt with 
by the concerned authorities. The Committee cannot but recommend that 
in future, the Ministry must scrutinise all the documents carefully and 
ensure that the relevant documents arc correct and complete in all respect 
before sending them to the Lok Sabha Secretariat for laying in Parliament. 



19 

4.8 The Committee regret to note th,t about 7Jh months were spent at 
tbe stage of auditing of the accounts for the year 1989-'tJo. The C ~l  
also observe that the Museum did 1I0t make any effort for early finalisation 
of the audit report by pursuing ttie m,tter with the audit authorities. The 
Committee recommend that whenever there; is any delay Oft the part of the 
auditors in auditing and furnishing audit report, the matter should be 
closely pursued with them at the appropriate level. 

4.9 The Committee are not convinced with the explanation given by the 
Ministry with regard to delay of 8 months caused by them in getting the 
documents authenticated from the Minister concerned. Had the ~  

prepared the review and the delay statement expeditiously and made 
sincere efforts in getting the documents authenticated from the Ministry. 
the period of delay on this count could have been minimised to a great 
extent. The Committee need hardly emphasize that the Ministry should not 
take much time, after receipt of the documents from the organisation, in 
preparing review. delay statement and getting the documents authenticated 
from the Minister. 

NEW DELHI; 

30 Nov#mebr, 1993 

9 AgrahayaPla, 1915 (StIka) 

CHHEDI PASWAN, 

Chairman, 
Committee on Papers laid on the 

Table (1992-93). 



APPENDIX 

Summary of recommendation.<;/observations contained in tht Rtport 

. S.No. Reference to Summary of recommendaUoaIobsenaUon 
Pan No. 
of the 
Report 

1 1 3 

1 1.10 The Committee are distressed to note that Annual 
Reports and Audited Accounts of 17 Agro Industries 
Corporations could be laid before Parliament for the 
five yean 1986-87 to 1990-91 after abnormal delays 
ranging from 2 months to 119 months. Out of-these 
seventeen Corporations. five Corporations relating to 
the States of Haryana. Himachal Pradesh, 
Maharashtra. Punjab and Kerala have cleared their 
arrean of reports upto the year 199()..91. The remain-
ing 12 Corporations are in heavy arrears ranging from 
1 year to 10 years. 

2 1.11 The Committee are not satisfied with She explanation 
given by the Ministry of Agriculture (Department ·of 
Agriculture and Cooperations) in dealing with the 
problem of mounting arrears of Annual Reports and 
Audited Accounts of the remaining 12 State Agro 
Industries Corporations. Instead of monitoring the 
problem on a year to year basis since 1979. the 
Ministry have allowed things to take their own course 
resulting in an irritrievable situation with unmanage-
able arrears of Reports and Accounts. 

3 1.12 The Committee recommend that the Ministry of 
Agriculture (Department of Agriculture and 
Cooperation) should con$ider setting up a separate 
cell consisting of senior officers to deal with the grave 
situation of mounting arrears of Reports and 
Accounts and make concerted efforts to resolve the 
problem. The Ministry can. if necessary. take up the 
matter with the appropriate authority in the States to 
ensure that the pending Annual Reports and Audited 

20 



1 

4 

6 

2 

1.13 

21 

3 

Accounts of the Corporations are laid in Parliament 
without wasting further time. 

The Committee further recommend that the Annual 
Reports and Audited Accounts of the 
State Agro Industries Corporations should Invariably 
be laid in Parliament till the accountability to lay 
these documents lies with the Central Government. 

1.8 The Committee regret to note that the Annual Reports 
and Audit Accounts of the Centre 
for Railway Information Systems for the years 1986-87 
to 1990-91 were laid on the Table of Lok Sabha after 
delays nngfng rrom 1 to 4 years. 

1.9 The Committee are not convinCfll with the reasons 
advanced by the representatives of the Ministry of 
Railways for not laying these documents earlier I.e. 
within the prescribed period of 9 months from the 
dose of the accounting year. The Committee nnd from 
the Accounts of the Centre that funds were given by 
the Ministry of Railways to the Centre during the 
years 1986-87 to 1989-90 also and these runds were 
utilised by the Centre In procuring assets, computers 
etc. and in meeting out various expenses of the 
Centre. Hence, the Committee reel that various 
Annual Reports and Audited Accounts from 1986-87 
to 1989-90 of the Centre ought to have been laid In 
Parliament. 

1.10 The Committee are unhappy to note that the Ministry 
did not discharge their duties in ensuring timely 
finalisation or Annual Reports and Audited Accounts 
of the Centre and they allowed the Centre to take its 
own time in nnallsation of the said documents. This 
lapse on the part of the Ministry as well as on the 
Centre contributed towards delay In (I) compilation of 
annual accounts; (iI) auditing or the accounts; and (Iii) 
approval or the Reports and Accounts from the 
Governing Council. 

2.11 The Committee find from the Information furnished 
by the representatives of the Ministry of Railways 
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durina their oral evidence that the audlton had lent 
in a very larae and voluminous questionnaire to be 
repped to by the CRIS atertalnlnl to the annual 
accounts for the year 1991·91. The Committee 
apprehend from the above information that the annual 
acceunts were either wantlnl or were not belnl 
maintained properly by the CRIS and that was why 
the auditors had tD ralle too many queries. 

The Committee, therefore, recommend that the CRIS 
sbould Introduce concurrent Internal audit for the 
accounts as soon a. the  the transactions take place. 
this would help the statutory auditors to nnally aDdU 
the accounts of tbe CRIS within the shortest posslbte 
time and the queries, ., any, raised by them would be 
resolved durlnl the audit ttself. 

Tbe Committee trust that tbe Ministry would effec-
tively implement the remedial measures as stated 
durlna their evidence before the Committee and 
monitor them properly so as to ensure ~l J  ftnallsa· 
tlon of the Annual Reports and Audited Accounts or 
the Centre for their heine laid In Parliament within 
the prescribed period of 9 months from the dOle of 
tbe respective accountlnl years In future. 

The Committee repet to note that the Annual Report 
and Andlted AccOllllU of .e ScIIoOt of Plannlna and 
Archlteetari'"for the years 1988·89 were laid on the 
Table of Lok Sabha after a delay of about 3Ot,2 
months over 1lnd above the grace period -of 
9 months from the close of the accounting year. The 
Committee find from the information furnished by 
the Ministry of Human Resource Development 
(Department of Education) that the delay took place 
mainly in (i) compilation of annual report and 

~  (ii) auditing and furnishing audit certificate; 
(iii) forwarding the documents by the School to the 
Ministry for being laid in Parliament; and (iv) prepar· 
ing review, delay statement, and thereafter getting all 
the required documents authenticated from the 
Minister concerned. The Committee recommend that 
the Ministry and the School should keep a close 
watch at cae .. stale of l ~  and submission of 

.. r 
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the aDnual report aDd audited accounts and the Sealor 
Omcen both ID the MlnlslrJ as well II ID the Scbool 
should momtor the;. pfOll'HS to obviate re-
currence of delays. It Is needless to say that peerted 
steps be takeD to expcllte the noaUsatl_ ., the 
annual report and the audited accounts and other 
connected documents for the year 1991-91 witb a view 
to lay them In Parliament without undue lonl delays. 

ne Committee are apt to feel that the Accounts for 
the year 1988-89 were not properly drawn and 
cheeked by the School authorities before bandlnl them 
over to the auditors. As a result, the need arose to 
revise the accounts. The Committee note with surprise 
that It took tbe School authorities about months In 
Incorporatlnl tbe accounts of the ConsultaDcy fees. 
ne Committee observe tbat tbe School authorities 
were inactive for Ion. spells of time till January, 1991 
when they all or a sudden took up consideration and 
nnalisation"Of the annual report and audit report and 
also lot them approved from the Governlnl Body In 
ODe SIDIIe day. The Committee deplore the careless-
ness on the part of the School authorities 'In forward-
Ing the Incorrect copies of the Audited Aeaunts to the 
Ministry for the purpose of layllll them In Parliament: 
In the utJImate CODsequ.ce, another 5 months were 
wasted In carrying out the corrections In tbe accounts. 

The Committee express, their cHssaUsfactlon over the 
undujy ~I period of 10 mpntbl taken by the Minis-
try t aft.. receipt or t. documents rrom the School 

l l~  In preparlnl review, delay .. ateDWlf and 
pttlng all the documeDts authentIcated from the 
MlDlster concerned. The Committee ..-t not convinced 
of the reasons stated In the delay silltement that the 
documentJ could not be laid on tt.e Table of the House 
due to dlssolutlOR of the Ninth Lok Sabha. In fur. 
bavlng ~ l  tbe 40cuments on 7 Aupst, 1991, the 
Ministry (ailed to lay them on tbe Table even durinl 
tbe First and Second Sessio, of the TltJltb Lok Sabba. 
Had the Ministry been viallent, 
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much of the delay could have been averted on this 
score. The score. The Committee recommend that the 
autborldes concerened should device suitable pro-
cedural cbeck so as not to recur such lapses. 

The Committee are unhappy to note that the Annual 
Report and Audited Accounts of the Indian Museum. 
Calcutta for the year 1989-90 were laid on the Table 
of Lok Sabha after a delay of about 24 months over 
and above the grace period of 9 months from the 
close of the accounting year. The documents for the 
year 1990-91 were also laid after a delay of about 
16 months i.t. on 27 April, 1993 and those for the .. 
year 1991-92 were yet to be laid on the Table. It is 
revealed from the delay statement and subsequent 
information furnished for the year 1989-90 by the 
Ministry of Human Resource Development (Depart-
ment of Culture) that tbe dela, took place al lhe 
slales of (I) auditinl of annual accounts and thereafter 
furnlshinl audit certificate; and (II) authentication of 
the required documents from the Ministry: ad due to 
negUaence on the part of the Ministry In forward Inc 
Incomplete documents to Lok Sabha Secretariat for 
laylnl them In Parliament. The Committee desire the 
Ministry to prepare a time-schedule In consultation 
with the Indian Museum for completion of varloui 
lta.- of flnalisatlon of reports and accounts and 
strictly adhere to It with a view to ensure that the 
AnRual Report and Accounts are laid In Parliament 
within tbe prescribed period of 9 months from the 
close of the accountine year. 

Tbe Committee take a serious note of the fact that the 
Indian Museum did send Incomplete documents 
to the Ministry for belne laid on the Table of the 
House. The Ministry also did not scrutinise the 
documents properly and in turn sent these documents 
which did not Include audit certincate 10 the audited 
accounts, to the Lok Sabha Secretariat. Consequently, 
the documents were returned back resultlnl In further 
delay. The Committee deplore the carelessnesl wltb 
wblch the matter was dealt with by the concerned 
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authorities. The Committee cannot bul recommend 
t:'at In future, the Ministry must IICrutlnlse aU the 
documents carefully and ensure that the relevant 
documents are correct arod complete In all respect 
before sending them to the Lok Sabha Secretariat for 
laying In Parliament. 

The Committee regret to note that about 71/a months 
were spent at the stage of auditing of the accounts for 
the year 1989-90. The Committee also obse"e that tbe 
Museum did not make any drort for early nnallsatlon 
of the audit report by punulng the matter with the 
audit authorities. Tile Committee recommend that 
whenever there Is any delay on the part of the 
auditors in auditing and furnishing audit report, the 
matter should be closely pursued with them at the 
appropriate level. 
The Committee are not convinced with the explanation 
given by the Ministry with regard to delay of 
8 months caused by them In getting the documents 
authenticated from the Minister concerned. Had the 
Ministry prepared the review and the delay statement 
expeditiously and made sincere eft'orts In getting the 
documents authenticated from the Minister, the period 
of delay on this account could have been minimised to 
a areat extent. The Committee need hardly emph85lze 
that the Ministry should not take much time, after 
receipt of the documents from the organisation, in 
preparing review, delay state.ent and Kettina the 
documents· authenticated from the Minister. 


	0001
	0003
	0005
	0007
	0009
	0010
	0011
	0012
	0013
	0014
	0015
	0016
	0017
	0018
	0019
	0020
	0021
	0022
	0023
	0024
	0025
	0026
	0027
	0028
	0029
	0030
	0031
	0032
	0033
	0035

